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vate Colleges (Regulation) Rules,
1976. [Placed in Library. See No. 

. LT-511/77]

(2) A copy of the Annual Re-
port (Hindi and English versions) 
of the Central Institute of English 
and Foreign Languages, Hyderabad, 
for the year 1975-70 along with the 
Audited Accounts.

(3) Review (Hindi and English 
versions) by the Government on 
the working of the Central Insti-
tute of English and Foreign Lan-
guages, Hyderabad, for the year 
1975-76.

(4) A statement (Hindi and Eng-
lish versions) showing reasons for 
delay in laying the papers men-
tioned at item (2) above. [Placed 
in Library. See No. LT-512/77],

P r o c l a m a t i o n  r e v o k i n g  P r e s i d e n t 's  
R u l e  i n  O r i s s a

THE MINISTER OF HOME AF-
FAIRS (SHRl CHARAN SINGH): I 
beg to lay on the Table a copy of 
the Proclamation (Hindi and English 
versions) dated the 26th June, 1077 
issued by the Vice-President acting 

President under clause (2) of 
article 356 of the Constitution revok-
ing the Proclamation issued by him 
on the 30th April, 1977 in relation to 
the State of Orissa, published in 
Notification No. G.S.R. 415(E) in 
Gezette of India dated the 26th June,
1977 under article 356(3) of the Con-
stitution. [Placed in library. See No 
LT-513/77]

12.8i hrs.

ASSENT TO BILL

SECRETARY: Sir, I lay on the Tabl" 
the Appropriation (Railways) No. 2 
Bill, 1977 passed by the Houses of 
Parliament during the current session 
and assented to since the report was 
last made to the House on the 13th 
June, 1977.

hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

L o c k  o u t  i n  t h e  In d i a n  E x pr e s s  a n d  
F i n a n c i a l  E x p r e s s , N e w  D e l h i

SHRI DINEN BHATTA CHARY A. 
(Serampore): I call the attention of 
the Minister of Parliamentary Affairs 
and Labour to the following matter ot 
urgent public importance and request 
that he may make a statement there-
on:

“Serious situation arising out of 
lock-out in Indian Express and 
Financial Express, New Delhi since 
the 20th June, 1977 affecting the 
livelihood of their employees and 
steps taken by the Government.”

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LA-
BOUR (SHRI RAVINDRA VARMA): 
In my Statement; on the 17th June,
1977, I had informed this Hon’ble 
House that I would call a m eeting 
on the 22nd June, 1977 to discuss the 
matter of non-implementation of 
Government’s notifications relating to 
interim wage rates of newspaper em-
ployees, with the representatives of 
the Indian and Eastern Newspaper 
Society, the Indian languages News-
paper Association, the All India
Newspaper Employees Federation, the 
Indian Federation of Working Jour-
nalists and the National Union of 
Journalists. I had also referred to 
an appeal made by me to the News-
paper employees not to go on any in-
definite strike. I am happy to say 
that my appeal received a very good 
response, and the discussions w ith  the 
representatives of Newspaper em -
ployers and employees were held in 
a very cordial atmosphere on the 22nd 
June. It was agreed that three re~ 
presentatives each of Newspaper em-
ployees and employers would meet 
at Bombay on the 26th June, 1977 to 
see how the implementation of the 
notifications issued by the Govern-
ment could be secured. In these 
talks they will be assisted by officers
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[Shri Ravindra Varma] 
of the Ministry of Information and 
Broadcasting and the Ministry of 
Labour.

In the meeting held on the 22nd 
June, 1977, the question of lock-out 
in the Delhi edition of Indian Express 
and the Financial Express was also 
brought up. After the meeting, I 
held discussions with the representa-
tives of the employees’ organisations 
on the situation in respect of these 
two Newspapers. An officer of the 
Labour Ministry was asked to con-
tact the parties and report on the 
situation. The strike in the Indian 
Express and the Financial Express at 
Delhi continued after the 16th June 
also. The m anagem ent, by a notice 
doted 17th June, c a l le d  upon the work-
ers to resume duty by the first shift 
on the 18th June, 1977 at 6 A.M. The 
workers, however, did not resume 
work. Meanwhile, the management 
had obtained a stay order in the 
matter of implementing the Govern-
ment's notifications on the 14th June, 
1977 from the Bombay High Court.

SHRI JYOTIRMOY BOSU: Only 
for Bombay Edition.

SHRI RAVINDRA VARMA: The 
Management issued a notice on the 
18th June stating that the workers 

had not called off the strike and that 
the strike was illegal and unjustified. 
The employees were further given a 
final opportunity to report for duty 
latest by the 1st shift commencing 
from Monday the 20th June, 1977. 
The strike, however, continued. The 
management by another notice on 
the 20th June, 1977 declared that 
there was complete cessation of work 
and that the management apprehend-
ed physical violence and damage to 
its property. The management noti-
fied that they have no alternative but 
to declare a lock-out from 20th June.

SHRI JYOTIRMOY BOSU: Totally 
unfounded.

SHRI RAVINDRA VARMA: On the 
22nd June, the Management issued

another notice that since all negotia-
tions have failed, they have decided 
to close down the establishment at 
Delhi subject to legal formalities. The 
management is also reported to have 
issued letters to the employees in-
dividually terminating their services 
from the 23rd September, 1977.

Subsequently, workers of the Indian 
Express Group of papers at Madras, 
Vijayawada, Bangalore, Cochin and 
Madurai have gone on an indefinite 
strike with effect from the 26th June,
1977 in sympathy with the striking 
workers of the Delhi unit and in fur-
therance of their demands for full 
implementation of the notifications. 
Discussions on the terms that can be 
acceptable to the management and 
the employees are continuing. Since 
the discussions are at present at a 
delicate stage, it will not be benefi- 
cial or proper to go into the details 
of the formulae that are being con-
sidered for the resolution of the im-
passe. I am in constant touch with 
the parties concerned and shall con-
tinue to make every en&eavour to 
find a solution, to bring about the re-
turn of normalcy in these units so 
that the publication of these news-
papers is resumed at an early date. 
I shall keep the House informed of 
further developments.

SHRI DINEN BHATTACHARYA: 
From the statement, it appears that 
the Minister made an attempt to 
bring a settlement in the matter. If 
we go through the statement made by 
the hon. Minister, we find that the 
Government has been soft to the 
Indian Express Management—Shri 
Goenka.

Please see the allegation—on 16th 
June, 1977 the workers were on strike. 
On 20th June the management de-
clared a lock out and on 22nd June 
the same management came forward 
and declared that they have no other 
alternative except to close down their 
paper in Delhi. They knew about the 
law that at least 3 months’ notice is
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necessary lor closing down any un- 
4ertaking. This also comes under the 
same law. Therefore^ 1 don’t find 
any reason for goenka group's Indian 
Bocpress tand Financial Express issuing 
this kind of notice. Simultaneously, 
how can they issue this kind of no-
tice to their employees? How can 
one justify this action on the part of 
the management? Along with this 
notice the management is coming and 
issuing individual termination notices 
on the employees. Is this justified 
under the law?

What is the plea which the Indian 
Express magnate Mr. Goenka is tak-
ing? The plea is that they cannot 
pay. Why? When the award was 
given, there was the representation 
of both the employers and the em-
ployees as well as the Government. 
They pleaded their case. After hear-
ing all the three parties the judge 
gave his award. They might have 
taken the plea that they are incurring 
losses. Losses may have been there 
during the time of emergency. But 
this payment is to be made after 1st 
of April, 1977. Therefore, the ques-
tion of loss or profit will not arise in 
respect of the payment of interim re-
lief.

Now, what is the plea that they 
are taking? They are ready to pay 
50 per cent. For another 50 per cent 
they are to spend Rs. 23,000 per 
month. They are going to open a 
new edition in Chandigarh and other 
places.

So, in spite of the best wishes of 
the hon. Minister to bring about a 
settlement within the party, may I 
know from him whether it is a fact 
that this company, that is, Goenka’s 
company, had taken a decision in the 
meantime of starting a new edition 
from Chandigarh and other places? 
If so, may I know whether Govern-
ment will take steps to see that they 
do not get the permission to bring out 
a new edition so long as this dispute 
is not solved?

MB. SPEAKER; Now, will you 
kindly sit down. He must also ans-
wer your questions. If you go on 
speaking, then I have no alternative 
except to get up and ask the Minister 
to reply. You have already put many 
questions. Let the hon. Minister ans-
wer them.

SHRI DINEN BHATTACHARYA: 
Sir, the matter is so urgent that we 
have to put in many questions. After 
waiting for a week, you have admitted 
this. You must realise that.

MR. SPEAKER: But, leave some
more questions for others also.

SHRI DINEN BHATTACHARYA:
What is the use of this?

MR. SPEAKER; Go along. I am 
helpless here.

SHRI DINEN BHATTACHARYA: 
Sir, after one week’s waiting you 
have admitted this. In the meantime, 
it has been discussed already in the 
other House. I have mentioned all 
this to you.

MR. SPEAKER: It is no use argu- 
ine with you.

SHRI DINEN BHATTACHARYA: 
My question is this. The meeting is 
going on for conciliation. That is the 
method that is being adopted. In the 
meantime, the closure notice has been 
given—the termination notice has 
been given. At the same time they 
are going to start a new edition from 
Chandigarh. He must stop all this. 
This is probably inconvenient to Shri 
Biju Patnaik because I am putting the 
question regarding Shri Goenka for 
whom they have got a very soft cor-
ner. That is why he has come over 
to this side. (Interruptions).

MR. SPEAKER: Mr. Bhattacharya, 
I am not objecting to your putting 
in long questions. But, you go on 
repeating the same question. Any- 
wdy, let the hon. Minister reply.
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SHRI RAVINDRA VARMA: Sir, 
there are so many questions which 
the hon. Member has raised. I do 
not know which one I have to answer 
and whether I should answer all of 
them.

First of all, I would like to begin 
by saying that I, on behalf of Govern-
ment, totally repudiate the allegation 
that there is any question of softness 
or harshness in the attitude of the 
Government—either softness to one, 
or harshness to another. This is a 
case about which the hon. Member 
must have his say even though there 
was an attempt made by some other 
hon. Members to prevent him. The 
hon. Member asked what, steps have 
government taken? I wish to say 
first of all that in this case, right from 
the time when the workers went on 
strike, Government has been follow-
ing the matter and has been trying 
to use its good offices to see that there 
was a way found out of the impasse. 
The origin of the trouble was from 
the notification that was issued by 
the Government on the question of 
interim wages. On this question, 
the Government has not changed its 
attitude.

In answer to another question  ̂ I 
made it clear in this House that the 
Government stands by its notifica-
tion. It has made no modification 
whatsoever in this notification. And 
the Government expects all news-
paper managements to implement the 
notification.

In the case of the Indian Express— 
as the hon. Member pointed out it 
has been stated by the management 
that their paying capacity has been 
inadequately examined by the wages 
Board. I am not here to answer this 
on behalf of the Indian Express. I 
can only answer what the attitude 

of the Government is. Why the In-
dian Express has chosen to put for-
ward the plea that its paying capa-
city was inadequately examined by 
the Wage Board is a question that 
the Indian Express can answer.
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Then, he said about the award. Ac-
tually, there was some misunderstand-
ing. Perhaps, he did not mean to 
say what he said that the judge gave 
the award. It is not a question of a 
judge’s giving the award. The wage 
board has come to a certain conclusion. 
There was a judge who was the 
Chairman of the Wage Board. But, it 
was the recommendation of the wage 
Board which the Government accep-
ted and, on the basis of the accep-
tance of the wage board’s recom-
mendation, the Government issued 

this notification.

Now, Sir, he also said that as far 
as this interim relief is concerned, 
it is payable from 1st of April which 
is a date that falls after the emer-
gency was withdrawn and, therefore, 
the profit and loss account during the 
earlier days is irrelevant. I do not 
think the hon’ble Member is so naive 
as to believe—as is implied in his 
question—that the profit and loss of 
days prior to April have no relation 
to the question.

(Interruptions)

Sir, I do not want any impression 
to be created that the government is 
in any way soft to anyone. The £ov- 
ernmen holds the balance equal and 
this is not a government which be-
lieves in two standards. Therefore, 
I do not want this impression to be 
cheated by the hon. Member that 

we are soft to anybody.

Secondly, Sir, the hon. Member 
asked about the intention of the In-
dian Express to close down. Sir, the 
hon. Member must be quite familiar 
with the Industrial Disputes Act. 
Under Section 25(0) of the Industrial 
Disputes Act an employer who in-
tends to close down an industrial 
establishment employing three hund-
red or more workers has "to apply for 
prior approval at least 90 days before 
the date of intended closure to the 
appropriate government clearly sta-
ting the reasons for his intention to 
close down the undertaking. On re-
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ceipt of this notice the appropriate 
government has to apply its mind in 

1 assessing whether the reasons given 
are adequate, sufficient and justifiable 
or whether the closure would be pre-
judicial to public interest. In this case 
the employer has sent an application 
under Section 25(0) to the Delhi Ad-
ministration which is the appropriate 
government in this case. To our know-
ledge the Delhi Administration will 
have to give an order either way with-
in 90 days from the date of receipt of 
the notice, that is, by 23rd September,
1977. The matter is being considered 
by the Delhi Administration, which as 
far as our information goes, has not 
taken any decision.

SHRI P. RAJAGOPAL NAIDU 
(Chittoor): When the other daily
newspapers like Statesman, Hindu-
stan Times, Patriot, Nav Bharat 
Times, etc. have accepted and paid 
the interim relief, I do not know why 
Goenka has not paid.

Secondly, Sir, Mr. Goenka apprehend-
ed violence. How can he apprehend 
violence when the strike was peaceful. 
Mr. Speaker, Sir. you are well aware 
that at Madras when Mr. Goenka closed 
down the Indian Express he brought 
it to Chittoor and then went to Ban-
galore. That is the trick he plays. I 
want to know from the Minister whe-
ther he knows very well that under
5 of 25K if the government is not 
going to give any reply that means it 
is deemed to be given permission to 
him. Therefore, I want a categorical 
statement from the Minister whether 
the government is going to refuse the 
permission or not. Please tell us the 
policy of the government with regard 
to the Indian Express Management.

SHRI RAVINDRA VARMA: Sir, 
as far as the first part of the 
question is concerned, the hon. 
Member was giving some infor-
mation to the House, much of it 
is not new to many hon. Members 
of this House. For the second part of 
the question, as I stated earlier this 
matter is before the Delhi Administra-
tion, and the Delhi Administration 
has not taken any decision in' this re-

gard. As far as the Union Government 
itself is concerned our attitude to the 
question is clear from the fact that I 
am making efforts to see that a way 
is found out of the impasse. If we 
wanted the closure to continue, obvious-
ly I would not have been making any 
effort in that direction. As I said in 
my statement, I shall continue to 
make every effort to see that a way is 
found out of the impasse, and to see 
that the closure notice withdrawn, the 
strike is withdrawn, normalcy returns 
and the papers come out. I do not want 
to say very much about the details 
of the formulae because it is quite 
clear when negotiations and discus-
sions are taking place no purpose 
will be served by splitting hairs abo\’ t 
the formulae. In fact, the success of 
the venture of 4he efforts that I am 
making may be jeopardised if I want 
to apportion blame or analyse the 
various formulae that have boen dis-
cussed.

SHRI P. RAJAGOPAL NAIDU; Sup-
pose the talks fail, whether the Govern-
ment is going to refuse permis-
sion . . . . ?

SHRI RAVINDRA VARMA; It is a 
conditional question. Therefore, no un-
conditional answer can be given.

SHRIMATI PARVATHI KRI3H- 
NAN (Coimbatore); I have listened 
very carefully to the Minister’s reply 
and gone through his statement very 
carefully. Now, I want to bring one 
point to the hon. Minister’s 
notice. Here is a concern that claims 
to have been the victim of the Emer-
gency and suffered losses during the 
Emergency. Yet, precisely, during the 
Emergency, a new edition was started 
in Hyderabad and, I am told in Cochin 
also. Sir, the calculation of the in-
terim relief has been worked out on 
the basis of the year 1971—1974, and 
the figures of the Indian Express Group 
for this year show that this Group of 
papers can pay this amount. It is my 
contention and the question of loss 
and so on does not arise. If a paper 
like Patriot which during the emer-

gency suffered tremendous loss on a c c o -
unt of harassment, stoppage of Gov-
ernment advertisement and also pres-
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sures were brought on other people 
lor the stoppage of advertisements, 
could pay the interim relief to its em-
ployees, why should the Ebcpress Group 
take up this stand? Because there is a 
history behind this Express Group. 
The same thing happened after a pre-
vious Wage Board when the Madras 
edition was closed down Madurai edi-
tion was started. There is a continuous 
trend behind the whole thing.

Therefore, however reasonable, soft 
spoken and polite the Minister may be, 
I would request him to bring the Ex-
press Group to book. Other papers 
have paid this interim relief to their 
employees. I do not understand how 
this paper is in a position to start a 
new edition in Chandigarh on the 2nd 
of July. Permission has been sought to 
start new editions in Patna ana 
Lucknow. I would request the hon. 
Minister to take strong action against 
this Paper. Again what disturbs me 
is the following in his statement that 
he is “in constant touch with the 
parties concerned and shall continue to 
make endeavour 10 find a solution in 
order to bring about normalcy in these 
units so that publication of these 
newspapers is resumed at an early 
date”. But the Minister fails to say 
anything concrete on this point and 
assure protection to the employment 
of all the staff and the journalists in 
this concern. It is not only the ques-
tion of resumption of publication of 
papers. It can be done in so many ways. 
Termination notices have been given to 
the employees. I want an assurance 
from the hon. Minister that the con-
tinued employment of these Express 
Group employees will be guaranteed. 
This is a guarantee I want.

Secondly, I would like to know also 
about the closure. Whether the Gov-
ernment is thinking in terms of taking 
over this concern because it is a con-
cern that does have profit? Otherwise, 
it cannot start new editions in other 
places. Lastly, is Government prepared 
to set up a Committee to go into the 
finances of the Express Group of pa-
pers? Because that is exactly 
what will fielp to uncover this

hoax that is being perpetrated on the 
country as a whole. I would also add 
my voice to the appenl made by Cha- 
trasangarsh Samir.hi of Rajasthan to 
Shri Jayaprakash Narayan to quite 
Express Towers. I would appeal 
through you, Mr. Speaker, to convey 
that appeal to him.

AN HON. MEMBER; Why do you 
bring that ailing man into the picture?

SHRI RAVINDRA VARMA: The hon. 
Member has prefaced her many ques-
tions with declamations that were 
made with unusual vigour. She does 
not generally work herself up into a 
mood of the kind that she chose to 
demonstrate in ;hQ House today.

SHRIMATI PARVATHI KRISH- 
NAN: I was provoked by your re-
plies.

SHRI RAVINDRA VARMA; I did 
not intend to provoke her at all, nor 
did I intend to get provoked. She made 
a general statement about the paying 
capacity of Indian Express and asser-
ted that she knew for certain that 
they have the paying capacity. This is 
the hon. Member’s opinion.

SHRIMATI PARVATHI KRISH- 
NAN: Knowledge.

SHRI RAVINDRA VARMA: Opinion 
based on knowledge; whatever it is, it 
belongs to the hon. Member.

‘SHRIMATI PARVATHI KRISH- 
NAN; It is not my opinion. It is the 
opinion of the Wage Board and the 
Wage Committee. They went into the 
paying capacity of the newspapers. It 
is not my personal opinion.

SHRI RAVINDRA VARMA: The 
hon. Member is wrong if she thinks 
that the Wage Board went into the 
capacity of the Indian Express in 
particular. They went into the capacity 
of all newspapers and came to certain 
conclusions, of course, including the 
Indian Express. But is is not that tfrat 
there was a specific enquiry in this 
case. She has expressed her view about 
the paying capacity. She is Tyelcome to 
express her view. But as far as the



Government is concerned, if the Gov-
ernment did not uphold the recom- 

, mendations of the Wage Board, it 
would not have issued the notification 
that it issued. The fact that the Gov-
ernment did issue the notification and 
stands by the notification, and is 
making every effort to see that the 
notification is implemented means that 
the Government accepts the Wage 
Board’s recommendations in this re-
gard. Now, Sir, as far as the question 
of payment itself is concerned, the Go-
vernment has taken a very strong 
position in this regard. It has not dilu-
ted its position, whether it is the 
Indian Express or Patriot or National 
Herald—I do not want to be invidious 
in mentioning names or not mention-
ing names. In every case, the Govern-
ment wants that its notification must 
be implemented. Precisely for that re-
ason, as the hon. Member knows and 
as I stated in my statement earlier, 
we convened a meeting of the news-
paper managements as well as the em-
ployees’ organisations to discuss the 
question of phasing the implementa-
tion in case where particular difficul-
ties arose. I am very glad to inform 
the House that the discussion on the 
22nd were cordial and constructive, 
and the discussions were followed up 
yesterday in Bombay by further dis-
cussions. The indefinite strike that the 
hon. Members referred to when the 
matter came up before the House last 
time, did not materialise. And the dis-
cussions on the 26th i.e., yesterday in 
Bombay were held in a very construc-
tive atmosphere and we have every 
reason to hope tnat a formula would 
be found which would be acceptable 
to both the parties. And therefore, the 
Government has ma.ie an effort to ?«.-e 
that the kind of complaint, the hon. 
Member has referred to, does not 
come from the newspapers or the 
emp^yees concerned.

Now, Sir, she referred to the Emer-
gency. I do not know whether the 
•nightmare still persists with her. 
There is no doubt at all that during 
Emergency there were certain' papers 
which folded up, kow-towed, certain
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papers which went under and there 
were certain papers that stood up for 
the freedom of the press, for indepen-
dence and for human rights. It is true 
that there is this distinction and people 
cannot forget it, nor can the House nor 
the hon. Member. (Interruptions). It 
is not only a question of one individual 
but of the journalists who fought for 
the freedom of the press and human' 
rights. But that does not mean that 
anyone earns any immunity from the 
law for this reason. The law is the 
same for everybody as far as this gov-
ernment is concerned. I have made it 
very clear that no newspaper will 
receive or get any special treatment 
from the government as far as the 
notification and the implementation of 
the notification are concerned for any 
reason whatsoever.

Now comes the question about the 
protection of the employees. The gov-
ernment is very keen to see that the 
closure notice is withdrawn and the 
lockout is lifted so that the employees 
may continue in their employment. It 
is because the government is very con-
cerned to see that nobody loses his 
employment, that nobody is victimised, 
and I shall continue to make those 
efforts.

Then she asked whether the govern-
ment is thinking of taking over the 
newspapers. I do not know what 
prompted her to put this question. I 
do not want to go into the question 
whether she thinks that taking over of 
the papers will benefit any particular 
group.

SHRIMATI PARVATHI KRISH- 
NAN: The Smayl Newspapers'
Association have asked for it.

SHRI RAVINDRA VARMA: As
far as the government is concerned, 
no situation has arisen for the gov-
ernment to think in terms of taking 
over any of the newspapers in the 
country. We do not indulge in such 
acrobatics to please ourselves or to 
show that we have the power to do 
so.
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Lastly she made a reference to 

someone who is not present in the 
House—Shri Jayaprakash Narain. I 
am very sorry that she chose to 
bring in his name. She has made an 
appeal and I do not have to answer 
that appeal.

SHRIMATI PARVATHI KRISH- 
NAN: My last question was whether
a committee will be set up to go into 
the finances of the Express Group. 
The appeal was made to you, Sir. 
Why does he interfere with that?

SHRI RAVINDRA VARMA: If a '
.situation arises where the govern-
ment is convinced that there is a 
need to enquire, the government will 
certainly do so. But at the moment, 
the government does not feel that 
such a situation has arisen.

SHRI K. P. UNNIKRISHNAN 
(Badagara): Sir, for the last several
years I have been drawing the atten-
tion of this House to the criminal 
activities of a man called Seth 
Golmal Ramnath Goenka, his various 
nefarious deals and his treatment of 
employees and working journalists; 
the way he sought to blackmail the 
officialdom and his various other 
criminal activities including 420! 
This was also , the subject matter of 
a privilege motion I brought before 
the House demanding that he be 
turned out of the House. Now he 
has turned out to be a great defender 
of Janata faith. The statement which 
the minister has brought forward 
today and the various replies he has 
given today only confirm that he is 
not only a defender of the Janata 
faith but unfortunately there is 
absolute collusion between this gov-
ernment and Seth Ramnath Goevika! 
Now he is projected before this 
House as if he were a great cham-
pion of the freedom of the press. 
Now, Sir, I would like to bring to 
your notice that the great champion 
of the freedom of the press—what 
did he do immediately after the 
assumption of office of this great 
Government? That was to remove 
a great and competent journalist Mr.
V. K. Narasimhan—it will go down
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in infamy—the man who withstood 
the rigours of censorship, who with-
stood the maniacal dynastic m^ssiah 
who rode rough-shod over this 
country, and the first criminal act of 
this Government was to allow this 
great editor to be removed.

Now, as far as this issue is con-
cerned, there are only 3— 4 important 
questions. Here is a habitual 
offender, Seth Ramnath Goenka who 
has violated the law with impunity by 
non-payment; and non-implemejnta- 
tion of the Wage Board’s recom-
mendations, declared an illegal lock-
out, an illegal closure and, as he 
himself admitted, an illegal issue of 
notices. Now, Sir, this habitual 
offender is sought to be defended by 
this government because the Prime 
Minister, for whom I have great 
respect, used to play host to him and 
he is also playing host to the patron 
saint of Janata faith.

Now, the Minister in his reply said 
that he is not sure about the capacity 
of the Express Group of newspapers 
to pay. This is an issue which has 
been gone into all over again on 
several occasions.

SHRI RAVINDRA VARMA: He
is misquoting me.

SHRI K. P. UNNIKRISHNAN: 
He can correct me later. The Chi?f 
Cost Accounts Officer of the Gov-
ernment of India went into the 
capital structure of the Express 
Group. Subsequently Babatosh 
Dutta Committee on newspaper 
finances went into this question. 
Besides giving out various details 
about the Express finances which for 
want of time I cannot go into in 
detail now, it was clearly brought 
out that he was running it for private 
profit because of the structure of the 
entire Express Group itself which has 
been changing. This kind of meta-
morphosis has been going on right 
from the days of his chain editions, 
right from 1958-59. Once it was 
private Limited Company, then it 
became a Public Limited Company 
and again it was transferred into
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other different companies. At one 
time there were 410 companies, in 
carrying on this tamasha called the 
Express empire, and there is no law 
which he 'has not violated, no provi-
sion of Indian Penal Code which was 
not attracted by this gentleman of the 
Express Group.

I had expressed my grievance 
against my Government also when it 
was in power. And, Sir, our whole 
complaint is based on the Dutta 
Committee Report. The question is of 
capacity to pay.' That is the crucial 
question. Now the Wage Board 
performs an important fund ion 
in industrial relations and the 
Government once it accepts the 
norm it cannot run away from the 
responsibility of implementing this
Wage Board recommendation who-
ever might be involved, whether it 
be Seth Ramanath Goenka or whe-
ther it be some other criminals or 
marauders or highway robbers. The 
Government’s objective should be to 
get it implemented.

Now, Sir, this Government, as is 
clear from the statement, is not only 
refusing to get it implemented but 
they are throwing up their hands in 
the air by saying ‘Well, this is how 
it is’ ! And if you read the statement 
it is clear that it is written in such 
a way that the workers, employees 
and journalists are responsible. Now, 
I want to say that these are the 
people who, whatever the Janata 
leaders might say, “poisoned the 
wells of public opinion in this 
country” to quote from a Supreme 
Court judgement.

Now, Sir, I have something to say. 
I will produce the collusion in 
another way. In a communication 
to a veteran Sarvodaya leader Ravi- 
shanker Maharaj and to Mr. Krishna- 
▼adan Joshi of Ahmedabad, Mr. 
Goenka is reported to have said on 
14th June 1977—1 shall bring a privi-
lege motion against the Finance 
Minister—and I now quote:
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“If, as is expected, the Govern-

ment discontinues the duty on 
import of newsprint and excise 
duty on sale of newspapers which 
amounts to tax on knowledge and 
which do not exist anywhere in the 
world, this action of the govern-
ment will help to meet half of my. 
burden in which case 1 was pre-
pared to bear the other half, in 
spite of my present losses/*

Again he says later, and I quote:

“If, however they act as expect-
ed, I shall implement the interim 
award.”

This is what he has written. He 
knew what the budget was like. 
There is a question of budget leak-
age which is a different issue; and it 
is an issue of breach of privilege. 
Here he comes and says that he was 
prepared. But as far qs the Delhi 
edition of Indian Express is concern-
ed, he stubbornly refuses to imple-
ment the award. And there is an 
illegal closure; and as I have pointed 
out, there are illegal notices given.

Mr. SPEAKER: Please come to the 
question.

(Interruptions)

Mr. SPEAKER: Let him finish 
now. That is why I am asking him 
to put the question.

SHRI K. P. UNNIKRISHNAN: I 
would like to know from the hon. 
Minister whether he was totally un-
aware of the state of Express finan-
ces, or was the government totally 
unaware of it. There are so many 
files and files on it.

MR. SPEAKER: Com along now.
You are going away from the sub-
ject again. Don’t elaborate it.

SHRI K. P. UNNIKRISHNAN: The 
question is whether he would ask the 
Chief Cost Accounts Officer of the 
Government of India to go into the 
question of thei Express Group’s 
capacity to pay to facilitate the im-
plementation of the wage board 
award.
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SHRI RAVINDRA VARMA: It
looked a$ though the hon. Member 
had thought that the subject-matter 
of the Calling Attention was Mr. 
Goenka, his life and work etc. and 
not the strike and the conditions of 
the employees, to which the Calling 
Attention refers. It appears that the 
hon. Member has done considerable 
research on Mr. Goenka. I am quite 
aware of the fact that even in one of 
the earlier Lok Sabhas, he had shown 
his knowledge, or his information as 
he chose to describe it, of what Mr. 
Goenka was like and what he was 
not like. I do not want to cross 
swords with him. That is not part of 
the question. However, I would say 
that it is rather unfortunate that he 
chose to make a long statement about 
a person who is not present here, and 
to attack him, and to say that there 
is no law which he has not violated 
and no offence which he has not com-
mitted. If he had made these alle-
gations outside (Interruptions)— I 
heard him quietly; and, Sir, you must
allow me to have my say; he .nust
have the patience and courage to
listen to me—I said that if the hon.
Member had chosen to i: ake these 
grave allegations outside the House, 
there would have been a leg/il machi-
nery to decide whether he was rioht, 
or whether he was indulging in lilel.
(Interruptions) I do not yieH. He said 
that the government is i<i collusion 
with the Indian Express group, because 
Mr. Goenka was the defender of the 
Janata faith. I do not knew how 
familiar he is with the Janata faith, 
but we in the Janata Party are quite 
familiar with the faith that he pro. 
fessed, of which he is ashamed to-day. 
Is it being suggested that he was 
talking of the subject while I am 
talking of something else? I know 
it hurts him to hear the truth.. . .
(Interruptions) Since I have heard 
him, the hon. Member should also 
hear me. If it is hurting him, I am 
not responsible for it.......  (Interrup-
tions)

He referred to the internal affairs 
of the Indian Express, who was dis-
missed and who was employed. This
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is not a subject of which I have any 
notice, and I do not think I can speak 
on this subject.

SHRI K. LAKKAPPA TUMKUR: 
Obviously, he does not know.

MR. SPEAKER; Even if he know®, 
on what authority can he speak?

SHRI RAVINDRA VARMA: This
is nothing but playing to the gallery.

Then, he used the phrase “ ‘mania-
cal dynastic Messiah” . This phase 
has a certain echo in our ears. I 
wonder to whom he is referring when 
he uses the phrase “maniacal dynas-
tic Messiah” because for many month 
the whole country has reverberate#! 
with this phrase. Therefore, I am 
not surprised......... (Interruptionsj

Then, he referred to illegal lock-
outs and illegal closures. On this 
question, I did not use the words 
“ illegal lock-out” or “illegal closure”. 
Unlike the hon. Member, I have been 
discreet enough not to pronounce on 
law, which is not my function. The 
position is that the Industrial Dis-
putes Act makes a distinction between 
public utility services and industrial 
establishments which are not public 
u tility  services. As far as public 
utility services are concerned, the 
Industrial Disputes Act makes it obli-
gatory to 2ive 14 days' notice either 
for a declaration of lock-out or for 
the announcement of a strike. This 
particular industrial establishment 
does not come under the category of 
“public utility service” . Therefore, 
the stipulation does not apply to this 
particular establishment. Whether 
it is legal or not is a matter on which 
I cannot pronounce. Again, the 
management has referred to the 
strike as being illegal. I make no 
pronouncement about it. On the 
other hand, the workers say that the 
lock-out is illegal. This is not a 
matter on which I can make any pro-
nouncement. This is a question 
which has to be looked into.

On the question of paying capacity, 
which he referred to, I categorically 
deny that I have said that tjip 
Indian Express has no paying capacity.
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I tarve never made any such state-
ment. I <ald that the Wage Board 
locked into the whole question, and 
came to certain conclusions, which 
we have accepted, and we have issued 
the notification.

Perhaps hon. Members came with 
prepared questions and, therefore, 
they d0 not want to take cognisance 
of the fact that the hon. Minister 
has answered the question concerned. 
I have said it again and again in this 
House, at least five times that there 
is no question of our discriminating 
and, as far as the paying capicity is 
concerned, we go by what the Wage 
Board has recommended, and we do 
not want to dilute our notification 
in any way in regard to anybody. 
We want to see that the notification 
is implemented. As to how to see 
that the1 notification is implemented, 
there are many things, including per-
suasion and penalty, and the Govern-
ment is seized of the matter. It is 
making every effort and that is why, 
as I said earlier, a meeting of this 
kind was convened.

Then he made a reference to a 
letter that Shri Goenka wrote to 
Ravi Shankar Maharaj, or to what he 
referred to as a copy of the letter 
with him. I do not know anything 
about the letter. I can only go by 
the contents that he revealed in the 
House when he read out those sen-
tences. He said that he was going to 
bring a privilege motion on the 
question, because he suspects that 
there has been a budget leakage. If 
the hon. Member thinks so, he can 
move a privilege motion. Of course, 
that is a separate question and I can-
not answer it.

I think I have answered all the 
questions.
13.M brs.

SHRIMATI PARVATHI KRISH- 
NAN: Sir, the Minister has made a 
statement that Members come with 
prepared questions and do not listen 
to the Minister’s replies. I am p;iined 
that he should have made a remark 
like that.

SHRI RAVINDBA VARMA: I did 
not mean to cast any aspersion on 
922 LS—8

any Member. I only Said that some-
times when the same question is 
asked in spite of the flact that the 
question has been answered, one
wonders in that fashion. But it that 
remark of mine has caused any 
offence1 to anybody, I apologise to'the 
hon. Member and to the House.

SHRIMATI PARVATHI KRISH- 
NAN: Thank You.
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SHRI RAVINDRA VARMA: I am 
grateful to the hon. Member for 
volunteering to accompany me when 
I talk to the people. I certainly will 
bear in mind the offer that he has 
made.

MR. SPEAKER: In that way, so 
many people will offer.

SHRI RAVINDRA VARMA: Sir, I 
only said that I will bear his offer in 
mind. He has also said that if he were 
in my chair, he would ask people to 
get out. I have never done so and 
I will never do so. So I must think 
twice about this offer. (Interrup-
tions) He has also said that all the 
papers have paid and only the Indian 
Express has said that it does not have 
the paying capacity. As he is a very 
well informed member, he must know 
that many newspapers have not yet 
complied with the notification. Some 
have implemented it and some of 
them have gone to the court. So it is not 
correct to say that the Indian Express 
alone has not complied with the noti-
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fication. So far as our attitude is 
concerned, it is common to all news-
papers, and we are trying to see that 
<all newspapers comply with the noti-
fication.

I hold no brief for Mr. Goenka; I 
hold a brief for the Government. We 
have issued a notification on the 
basis of the Wage Board award, and 
we shall do everything on our part 
to see that the notification is imple-
mented.

13.08 hrs.

ELECTION TO COMMITTEES
(1) A d v i s o r y  C o u n c i l  o f  D e l h i  

D e v e l o p m e n t  A u t h o r i t y

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR 
BAKHT): I beg to move:

"That in pursuance of sub-section
(2) (h) of Section 5 of the Delhi 
Development Act, 1957, the members 
of this House do proceed to elect, j i  
such manner as the Speaker may 
direct, two members from among 
themselves to serve as members of 
the Advisory Council of the Delhi 
Development Authority, for a term 
of four years, subject to the other 
provisions of the said Act.”

MR. SPEAKER; The question is:

' ‘That in pursuance of sub-section
(2) (h) of Section 5 of the Delhi 
Development Act, 1957, the members 
of this House do proceed to elect, in 
such manner as the Speaker may 
direct, two members from among 
themselves to serve as members of 
the Advisory Council of the Delhi 
Development Authority, for a term 
of four years, subject to the other 
provisions of the said Act.”

The motion was adopted.

(ii) In d ia n  C o u n c i l  o r  A g r i c u l t u r a l
RESEARCH.

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): I beg to move:

“That in pursuance of Rule 4 (vii) 
of the Rules of the Indian Council of 
Agricultural Research, the members 
of this House do proceed to elect, in 
such manner as the Speaker may 
direct, for members from among 
themselves to serve as members of the 
Indian Council of Agricultural Re-
search for a term of three years, 
subject to the other provisions of 
the said Rules.”

MR. SPEAKER: The question is:

“That in pursuance of Rule 4 (vii) 
of the Rules of the Indian Council 
of Agricultural Research, the mem-
bers of this House do proceed to 
elect, in such manner as the Speaker 
may direct, four, members from 
among themselves to serve as 
members of the Indian Council of 
Agricultural Research for a term of 
three years, subject to the^bther pro-
visions of the said Rules.”

The motion was adopted.

(iii) A l l  In d i a  C o u n c i l  f o r  T e c h n i c a l  
E d u c a t i o n

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUNDER):
I beg to move:

“That in pursuance of clause i(g) 
of paragraph 3 of the Ministry of 
Education Resolution No F. 16-10/44- 
E.III, dated the 30th November, 1945, 
the members of 1his House do pro-
ceed to elect, in such manner **s the 
Speaker may direct, two members 
from among themselves to serve as 
members of the All India Council for 
Technical Bitcation for the term 
ending on the 51st July, 1979, sub-
ject to the olber prcyision^ of ibe 

said Resolution.


